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No. 151(3) imphal, Saturday, August 24, 2002 (Bhadra 2, 1924)

. . GOVERNMENT OF MANIPUR '
SECRETARIAT:-, LAW & LEGISLATIVE AFFAIRS DEPARTMENT

NOTIFICATION
Imphal the 24th August, 2002

. No. 2/28/2002 -Leg/L.—The following Act of the Legislature, Manipur which
recexved assent of the Governor on 20 8-2002 is hereby published in the Manipur

- A. SUKUMAR SINGH,
Secretary (Law), Govt. of Manipur.

.The Mampur L1quox Prohibition (Amendment) Act, 2002
" (Manipur Act No. 5 of 2002)

An
Act

-to amend the Mampur Liquor Prohibition Act, 1991 (Manipur Act No. 4 of 1991)
) BE it enacted by the Legislature of Mampur in the Fifty-third Year of the
1tepubhc of India as follows :—

1. Short title and commencement —(1) This Act may be called the Mampusr-
Liquor Prohibition (Amendment) Act, 2002.

(2)- It shall come into force on such date as the State Government may,
’by notification in - the official Gazette, appoint.

2, Amendment of section 1 :— In sub-section (2) of section 1 of the Manipus
Z.L1quor Prohlbmon Act 1991, ‘the followmg provisos: shall be: added, ‘namely :—
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“Provided that the 'Stdte Gd\_/é ;
Gazette, withdraw this: Act from aﬂ}’
for the time being in force:”

Provided furth
done or

er that when th1 ._»,,Act is withdrawn from
any action taken, ‘before the w1thdrawal of 1h!s Act
to have been done or, td.kcn under thls Act as 1f thlS Act hav

from such ap area.”

an area, a.ny't.h.iﬁ
shall be deemed
Dot been withdrawn

‘ - 14.8-2002.
: : anipur/310-C/24-8-2¢
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